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Public Importance 
My OWn infonnation is that their 
morale is pretty good. 

Shri Hem Barua: There has been 
not a single casualty .... 

Some Hon, Members Tose-
Mr. Speaker: Those who were not 

singnatories cannot have the opportu-
nity. 

Shri Hem Barua: There has not 
teen a single casualty so far as Pakis-
tan side is concerned. Is it not a fac~ 
that this is due to the fact that L'le 
PaKistan Government, Pakistan is have 
evacuated the population, I mean, from 
the border before resorting to firing 
against us? If so, may I know wh,,-
ther we have also instructed the 
A .. ssam Government to evacuate ail 
the population from the border ar.d 
keep the area safe for firing opera-
tions? . 

Shri JawaharJal Nehru: I do not 
know that the Pakistan Governme~t 
has evacuated its population from that 
border. Sometimes they have. 1 do 
llOt know. 

Mr. Speaker: It was in some press. 

Shr! Jawahar'lal Nehtu: May be. 
I would personally not advise the 
Assam Government to evacuate our 
people. That is one of the particul<ll" 
things which decrease the morale and 
frightens people-some measures of 
that type. 

Shri Har! Vishnu Kamath: May I 
nlake a request? Would you kir.dly 
direct the Government, the Prime 
llinister, to make a stateme'!t, dur:ag 
the next three Or four days of the 
session, on the border situation every 
morning? 

Mr. Speaker: On the la~t day, he 
-will make that statement. 

12.54 hrs. 
RE. INCORRECT REPORTING OF 

PROCEEDINGS BY A NEWSPAPER 

Mr. Speaker: Shri Ram Sew:;k 
Yadav has written to me this. He 
might take one minute. 
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Mr. Speaker: Papers laid on thO! 
Table. Mr. Alagesan. ' 

The Minister of Mines and Fuel 
(Shri Alagesan): Sir, I beg to lay .... 
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Mr. Speaker: Papers laid on the 

Table. Mr. Alagesan. 
Shri Karni Singhji (Bikaner): 

Could we put some questions on yes-
terday's statement? 

Mr. Speaker: I have just said lhat 
at 5 O'clock I will allow the Memb-
ers to put questions on the statement 
that was made by the Minister of 
Irrigation and Power. 

18, !911~ 

15.56 brs. 

PAPERS LAID ON THE TABLE 

COAL BEARING AREAS AMENDMENT 
RULES AND NOTIFICATION UNDER MINBIJ 

AND MINERALS (REGULATION AND 
DEVELOPMENT) ACT 

The Minister of Mines and Fuel 
(Shri Alagesan): I beg to lay on the 
Table a COpy each of the following 
papers:-

(i) The Coal Bearing Areas (~
quisition and Development) 
Amendment Rules, 1963 pub-
lished in Notification No. S.O. 
2569 dated the 7th September. 
1963, under sub-section (3) of 
section 27 of the Coal Bearing 
Areas (Acquisition and Deve-
lopment) Act, 1957. [Placed 
in Library. See No. LT-17371 
631-

(ii) Notification No. G-S.R. 1451 
dated the 7th September. 
1963 under sub-section (1) of 
section 23 of the Mines and 
Minerals (Regulation and 
Development) Act, 1957, mak-
ing certain amendments in 
the Second Schedule to tile 
said Act. [Placed in Library, 
See No. LT-1748j631. 

ARMS RULES AND FIFTH REPORT OF THE 
COMMISSIONER OF LINGUISTIC,. 

MINORITIES 

The Deputy Minister in f.he Mit1is-
try of Home Aftairs (Shrimati Chand-
rasekhar): On behalf of Shri Hajar-
navis, I beg to lay on the Table a 
copy each of the following paper:-

(i) The Arms (Fourth Amend-
ment) Rules, 1963 pUhliohed 
in Notification No. G.S.R. 13"77 
dated the 24th Auguf.t, 1563. 
under sub-section (3) of sec-
tion 44 of the Arms Act, 1959. 
[Placed in Library. See No. 
LT-1739j63.1 

(ii) Fifth Rp.port of the CO::lmis-
sioner of Linguistic Minorit:"s 
for the period 1st .Tanu~ry to 
31st December, 196Z, under 




